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CEN TR.AL ADI'·'l.ll\l .fSTRAT IVE TR .IBUN .i-lL 

JODHPUR BS.l\JCH, JOUIPUR. 

Date of Order : J!~o?- 2oot 

Original Application No. 380/1999. 

Vij ay Singh, s;o Shri lVlod Singh, by caste Chouhan 
(Rajput) ·, aged about 38 years, resident of at 
present working as Head Clerk in vvorks Section 
{~ool Shop) workshop, Northern Railway, Bikaner-
Rjo, Naya sahar-Bikaner. 

APPLICANT •• 

VERSUS 

1. The Union of India, through General I1anager, 
Northern Railway, Barooa House, Headquarter 
BUilding, NE~~ DELhi. . 

2. The Director, Department of J?erso.mel and Training, 
Nin is try of Pensions and J? ubli c Gr levance, North 
Block, NEW DELHI. 

3. The Chairman, Railway Board, Rail Bhat...;an, 
NEW DELHI .. 

4. The Divisional R.ailway l"lanager, Northern Railway, 
DRM's Office, Bikaner. 

5. The Dep;.Ity Chief Ivlechanical Engineer, workshop, 
Northern Railway, Bikaner. 

6. The Assistant Personnel Officer, -v-vorkshop,. 
Northern Railway, B ir-:.aner. 

RESPONDENT-S • 

.iV.ir,. s. N. Trivedi, counsel for the Applicant • 

.iV.ir. S • 5 • vyas, counsel for the Respondents. 

Hon1 ble lVlr. Justice B.~. Raikote, Vice Chairman. 
H on• ble l'vlr. Gopal .Singh, Administrative f.'leaiber. 

fBQlfS. 

( per Hon• ble Mr. Gopal 5 ingh 

In this Application under Section 19 of 

the Adrninistrat ive Tr iliunals Act, 1985, applicant 

Vijay b ingh haS. prayed for quashing the irq_.Jugned 

letter dated 10 .12 .1998 (Annexure A-1), clarifying 

that the notified post has been reserved for 
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bchedule caste category under P .ii. No. 11450/1997. 

The applicant has further prayed that department 

of Personnel and Training Policy Decision dated 

02.07.1997 ~Annexure A-2) an~ Railway Board circul~ 

dated 21.08.1997 (Annexure A-3) rnay also be declared 

unconstitutional and quashed. In this policy 

Decisionjci.l: cular, the DOPT and ~~~~ RaihvaY 

Board have prescribed • L' .S.ha.t=Je Roster reservation 

table for cadres of less than 14 posts, respectively. 

2 • ·rhe avplicant• s case is that he had 

appeared in the sel:ection for the post o£ Office 

Superintendent and was empanelled and placed at 

Sl. No •. 4 of the Panel. The respondents deJ.::>artment 

had pr OHl)ted the first three candidates of the panel 

and fourth vacancy wa::; declared as reserved for 

;:;;,chedule caste categoLy. It is the contention of 

the applicant that the cadre strength of the 

Office Superintendent Gr:ade-II lS only four and 
post 

therefo1:e, the·L_cannot be in reserved for Schedule 

custe/S,chedule Tribe. It has therefore been .tJI·ayed 

by the ap.t=Jl.LCant that the fourth vacancy be .Leleased 

in his fu.vour e Hence this applicati.OH. 

3 • Ln the counter, it has been stated by the 

resJ?Onden·ts that thay huve followed the RaihV'aY 

Board Instructions issued under P .s. No. 11450/1997 

(Annexure A-3) in reserving the fourth ~ost for the 

~cheaule Caste category. It has therefore, been 

averred by the respondents that the applicant has 

no case and the application is liable to be 

dismissed. 
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4. Applicati..~n of DO.?T letter dated 02 .07.1997 

(Annexure A-~ prescribing 1 L' shape .coster for 

reservation in cadres Up to 13 posts as also 

Railway Board Letter dated 21.08.1997(Annexure A-3) 

prescribing 1 L' shape roster for cadres up to 

14 posts, different from that of the DOPT roster 

had come ug for considerati~n before this Tribunal 

earlier in OA No. 286/1998, Rajendra Kuaar Gaur 

vs. U .o . .I & Ors. After examining both the rosters 

in detail, this Tribunal held in its order dated 

11.05.2001 .ii)assed in OA No. 286/1998 as under:-

5. 

11 The im;;ugned notification dated 8. 7.98 
(A/1) is quo.shed and set aside. The 
vacancy shall be treated as unreserved, 
as this is a stage of second replacement 
only. I•lcdel roster L:,sued by Ra-Llway 
Boa.r:-d vide letter dated 21.8.97 (A/3) is~. 
also quashed and set aside. Respondent 
No. 1 and 3 are directed to adopt the 
same model roster as issued by the 
Departnent of Personnel and Training and 
co!nnJ.nicate the sarre to their subordinate 
units \'lithin a period of 3 months from 
the date of this oLder •11 

we are of the view that the case in hand 

is squarely covered by this Bench order dated 

11 .05.2001 passed in OA No. 286/1998. Accordingly, 

we pass the order as under :-

"The OA is all ow-Jed. The re:.:>_pondents letter 
dated 10 .12 .1998(Annexure A-1) is quashed 
and set as-Lde. MOdel roster issued by the 
Ra.tlwaY Board vide letter dated 21.08.1997 
(Annexure A-3) is also quashed and set 
aside. Resyondents are directed to adopt 
the model roster issued by the departnent 
of personnel and Training for implementation 
in the respondents department. No costs.'' 

( G:;:f;tH ) ( B. S.~) 
Adnm. r'lember Vice Chair;i1an 

- _J 




